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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH -
(VACATION BENCH) n
No. M. A,498 of 1997
(0.A,1068 of 1997)

Date of Order : 22.12.1997

Present : Hon'ble Mr,D.Purkayasthay Judicial MemBer.

PRODYOT KU MAR DUTTA

Vs,
UNION OF INDIA & ORS,

foer the applicant : Mr.B.C.,Sinhas counsal. '

For the respondentss None

Unlisted '

ORDER

This miscellanseous @pplication hag beon-Filed By the &ppli-
cant uyithout serving notice to the other sise. Mr:P.K;ﬁrora |
for the respondents is out of gstatien teday. _(
2, The applicant has filed this application for an order direct»l

ing the respondents te issue one set'af post-ratirement compli=-

mentary pass for trevelling frem Hoyrah to Dslhi in order to ses

§

I

hig nephey whe is serisusgly ill at Delhi.Lé.caunsels ﬂr.B.C.Sinhai
reliss on a decision dated 28.6.1994 in CCP 121 of 1893 arising |
eut of 0.A,641 of 19!3: where it hdg been dacided that the
Railyay Boarz}circular dated 24,4.1982y as mentioned in the lattaf
datad 13.8.1997 (@annexure 'A/5' at page 11)v wads struck doun hy %
the Full Bench of the Tribunal in wezir Chand vsg. Unien of IndiéJ
Le.counsels Mr.B.C.5inhas submits that from the lattsr wated |
13.8.1987» it is clear that the Railyay respénients ralied on thqi

meme hich was struck doyn By the Full Banch of ths Tribdnal.
' , l
It is alge submitted by the ld.counsel that the applicant already .

got ene pest-retirement complimentary passs ag per order of thisg

ve2f=



Tribunal in the menth of Septemberr 1997.
3. 1 have congisered the submissions of the lé.counsels kr.ﬁ;c.
Sinha and gone through the records. Gn hearing Mr.Sinhas an |
interim order is heresy passed directing the respondents tas
issues one set of post-retiremsnt complimentary pass fer

the purpose of the applicant's travel from Heyrah te Delhis
if hes wants to travel uithin 7 days frem teday, considering
the urgency of the illness ef his nephsy. If the apﬁlicant d?és
not travel within seven days» then ne piss shouls be issued
without the permission of this Tribunal,

4, A copy of this order be commun i€ated te the Rajluyay
authorities by the applicant for doing the needful,

5. 0M.A,498 of 1997 is thugs digpesed of accerdingly.
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(D.Purkayastha)
Judicial Msmeer-




